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REGN. NO.OA 48_/87._ Y '
14,9 .1987. "Shri BabulLal,& other Vs, U.0,I & Other.,
Noﬁe for the appliéan‘bse
"Shri P.H. Ramchandani, Sr.cdunsel for
the respondents presents ‘
The learned counsel for the respondents
‘ ‘l . _states that the LTC claims of the épﬁlicants
have been met and has produced letter'No,A.200l2/5/
| 84-E.II dated 7.9.1987 issued by -the Decuty Director
(Admn.), Mihiétry Of.P]aﬂﬁlﬂO, Jepartmeqb 0f-

atatistics, wew Delhl which is placed on record.
i - Presumably because their claims have been met,
' the applicants are not present. No further orders -
’ . - 1 a

are necessaiy and OA NO.487/87 is éccdrdingiy;
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